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3er /ORDER
AN T 3raeel, ~a1¥e He&d & gan
PER VIKAS AWASTHY, JM:

This appeal by the assessee is directed against the order of
Commissioner of Income Tax (Appeals)-10, Mumbai (in short ‘the
CIT(A)') dated 25.03.2014 for the Assessment Year 2001-02.

2. A request letter dated 21/12/2020 has been received from the

assessee stating that the assessee company has opted for ‘Viwad Se
Vishwas Scheme, 2020’ (in short ‘VSVS’) and hence, does not want to

litigate further. The Relevant extract of the aforesaid letter is

reproduced herein below:
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"Respected Sirs,

The captioned appeal has been fixed for hearing before the
Mumbai Bench 'C; on 22 December 2020 at Sr. No.05.

In this connection we would like to point out that the above-
mentioned appeal is in connection with the levy of penalty under
section 271(1)(c) of the Income-tax Act, 1961. Further, the
guantum appeal bearing ITA No.2030/Mum/2011 for the very
same assessment year, has been pronounced to be dismissed as
withdrawn in open Court by the Mumbai Bench 'I’” on 14
December 2020 with a liberty to revive at a later stage since, the
Appellant has filed an application under section 2 of the Direct
Tax Vivad Se Vishwas Act, 2020 with the Designated Authority
for resolution of the quantum appeal and is awaiting the approval
in ‘Form-3’ from the concerned Commissioner of Income-tax — an

Order dismissing the quantum appeal is, as yet, awaited.

Under the circumstances we have to request your Honours to
adjourn the hearing of the captioned appeal for the time being

and oblige.

We trust our reasonable request will be acceded to and regret

the inconvenience caused.

Regards,
Ketan K. Ved
Authorised representative”
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3. Ms. Shreekala Pardeshai, representing the Department stated
that the Department has no objection if the assessee wants to

withdraw the appeals to avail the benefit of ‘VSVS'.

4. In view of above request, the assessee is allowed to withdraw the

appeal. Thus, the appeal of assessee is dismissed as withdrawn.

5. Liberty is granted to the assessee to restore the appeal in the
event application filed by the assessee under VSVS fails to mature. It
is further made clear that if the assessee /appellant seeks to restore
the appeal in the event assessee’s declaration made under VSVS is not
accepted, the Registry shall not insist for filing of application for
condonation of delay, if the Miscellaneous Application for recalling the
order is filed beyond time on account of delay in communication of
outcome under VSVS. [ Re. M/s. Nannusamy Mohan(HUF) vs. ACIT in
T.C.A No.372 of 2020 decided on 16/10/2020 by Hon’ble Madras High
Court].

6. The appeal of the assessee is dismissed as withdrawn with the

liberty aforesaid.

Order pronounced in the open court on Tuesday the 22" day
of December, 2020.

Sd/- Sd/-
(. &. g8reT / N.K. PRADHAN) (Taspr 31a€dY / VIKAS AWASTHY)
(erar TeEg / ACCOUNTANT MEMBER) (=a1R@% "eEg / JUDICIAL MEMBER)

gg’aé fgerer/ Mumbai, Dated: 22.12.2020
a9 WHR, 9. @ @fa/ Sudip Sarkar, Sr.PS
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